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THE MINISTER OF STATE IN THE
~ MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) No, Sir. However,
Government have received a letter from a
Member of Parliament from Orissa to
consider setting up of the project proposal
of Electronics Trade and Technology
Development Corporation for manufacture
of VCR and Tape Deck Mechanism unit in
Bhubaneswar, Orjssa.

(b) Na letter of Intent has been issued
to any wunit so far for large scale
manufacture of the above products.

(c) In the matter of setting up electronics
units and providing facilities, Government’s
policy is uniform for all states including
Orissa. As a general policy, State Govern-
ment endeavour to create climate conducive
to setting up industries. Department of
Electronics  gives necessary  guidance
whenever required.

Social Forestry Scheme

4182. SHRI MOHANBHAI PATEL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state the steps

"taken to popularise social forestry scheme in
" States where the performance has not been
satisfactory under the 20 Point Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): The
National Wastelands Development Board
has . effected many policy changes to
popularise Social Forestry Schemes in all
the States emphasising people’s participation.
The following Schemes and programmes are
being implemented by the National Waste-
lands Development Board :

1, Operation Soilwatch in ecologically
sensitive Himalayan areas.

2. Rural Fuelwood plantation in
ecologically sensitive non-Himalayan
areas.

3, Decentralised Peoples’ Nurseries and
Schoob Nurseries,
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4. Fstablishment of Silvipastural Farfns.
5. Promoting Voluntary Agencies.

6. Promotion of Tree Growers’ Co-

operatives,
7. Promotion of Tree Patta Schemes.

8. Externally aided

Projects.

Social Forestry

New Method to Curb Drug Addiction

4l§4. SHRIMATI BASAVARAIJES-
WARI': Will the Minister of WELFARE
be pleased to state :

(a) whether in a bid to persuade drug
addicts to forsake the babit, Sweden have
adopted a new pon-medicat approach; and

(b) if so, whether Government propose
to consider introducing some such method
for drug addicts in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The
Government is aware of certain press reports
in this regard.

(b) The Government of India had
already adopted an integrated approach with
emphasis on the counsellicg, education and
motivation. In Delhi, Voluntary Organisa-
tions have been assisted in setting up seven
counselling centres for prevention, follow up
and rehabilitation of drug addicts.

Elimination of Double Taxation between
India and New Zealand

4185, SHRI G.S. BASAVARAJU :
SHRI H.N, NANJE GOWDA :
SHRI S.M. GURADDI :

Will the Minister of FINANCE be
pleased to state :

(a) whether India and New Zealand
have agreed to have a convention to eli-
minate double taxation which would cover
such items as dividends, interest, royalties
and pensions;

(b) if so, the details thereof and whether
the conventign has been signed by the two
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countries and 10 what extent it will belp
India’s trade policy; and

(c) time by which the agreements are
likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (8 to (c).
A Convention between the Government of
the Republic of India and the Goveroment
of New Zealand for the avoidance of double
taxation and the prevention of fiscal evasion
with respect to taxes on income bas been
signed at the Government level on 17.10 86
The Convention bas come into force on 3rd
Deccmber, 1986. Under this Coanvention,
busineis profits derived by asn lodian
enterprise or 8 New Zealand enterprise will
be charged to tax only in the country of its
residence unless the enterprise carries on
business in the other country through »
“Permanent Establishment™ situated therelo.
The Coovention restricts the allowance of
head office administrative expeases of New
Zealand enterprises in  Indis to  limiss
prescribed in our domestic law. [t also
provides for mutual exemption of profils
derived by an eoterprise of one country
from the operation of alrcraflt in interna-
tional traffic. The Coonvention provides feor
taxation of shipping profits ia the source
country at a rate which will pot exceed
50% of the tax chargeable io the absence of
this Coovention. Gross income from
dividends and interest will be taxed at
concessional rates as Jeid down in this
Convention. The Convention also lays
down the maximum source country (ax rate
* in respect of royalties and fees for technical
services. The Converton determines the
respective taxing rights of the two countries
on income from profession, pensions and
salaries etc. It also provides for exchange
of information not only for carrying out the
provisions of this Conveation, but also for
the prevention of tax frauds and evasion of
taxes. '

The Convention shall have effect in
ladia for any & year beginning on
or after Ist April, 1987. The Cenvention
will stimulate the flow of capital, technology
_and personnel from India to New Zealand
and viee versa, as the tax obstacies that may
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Schemes for SC/STs to Cross Porerty
Lise

4i86. SHR!I PARASRAM BHAR-
DWAJ : Will the Mipister of WELFARE
be pleased to state : ®

(a) the programmes Jaunched by State
Covernments io consgltation with Union
Government 1o coable the Scheduled Castes
and Schedaled Tribes to crores the poverty
lUoe during the Seventh Five Year Flan

{(b) if so, the names of such States and
the target set by those Siates for the
pusrpose; and

(c) the detalls regardiog such pro-
gramme laynched io Madbys Pradesh and
Oriasa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) To enable
the Scheduled Castes to cross the poverty
line, & comprehensive sirategy comprising of
those instruments viz. (1) Special Compo-
peot Plans of the States and Central
Ministries (SCP), (2) the Special Central
Assistance (SCA) and (3) Scheduled Castes
Development Cocporations (SCDCs) was
evolved and implemented during VI  Five
Year Plan. The strategy s being continued
duriog the Vil Five Year Plan also.

Likewise, the Tribal  Sub-Plan strategy
was evolved and implemented during V Five
Year Plap with & view to lift the Scheduled
Tribes above poverly line. The strategy
was implemented during VI Five Yesr Plan
and is being contioved duripg VII Five Year
Plan. The Tribal Sub-Plans of the Siates/
UTs are also supplemented with o  Special
mrd Assistance by Goveroment of

(b) The names of the States and Unlon

The overall objective of the Sé&venth Five
Year Plan is to assist 50 per cent of the
Sch. Caste/Sch. Tribe families living below
the poverty line to enable them to. cross it





